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BEFORE THE NATIONAL 6REEN TRIBUNAL, E

BENCH AT KOLKATA
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^riginol Applicotion No' 6o/2o24/EZ
b4- le . ol.%1

(Eorlier OA No. 157/?O24/PS)

News ftem titled "Jomshedpur Border Areo Mining Deportment

Action: Kopcli Ka 6ouri Bolu 6hot Por Khonon Vibhog Ko Chhopc' Bolu

Lode Troctor Somet Anyo Somon Zopt" oppeoring in Shorp Bhorot

dstedt 9.t.2O24 '."'..........".".. Applicont(S)

Versus

Jhorkhond Pollution Control Board & others """"'Respondents

SUPPLEMENTARy COUNTER AFFIDAVIT filed on beholf of the

District llAogistrote Seroikello/Respondent/Respondent(s)in

complionce with order dated 14'05'2024 of the Hon'ble NGT

Kolkqto.

In this cose the onswering Respondent hos filed the detoil

stotements of foct eorlier.

In course of heoring, on14'5'20?4 the Honble NGT hos been

pleased to poss order directing the District magistrote Seroikelo

for disclosure of, in oddition to stoting whot oction token ogoinst

N.s_eR
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the violotors; whether Environmintol compansotion hqs been

computed ogoinst the violotors ond oction for recovery of the some

been token os Per low.

r, Rnv...5-lin.ttrKa( -SHttf/&o n t W' p-* "5''J ll'u"l!! pp esen'ttv

posted os ...*-D. <-"""""""""ot District Seroikelo-

Khqrswon does hereby solemnly offirm ond stote os follows'

1. Thot f om duly outhorized to sign this offidovit for other

resPondents os stoted obove'

2. Thqt ot present f om working ond posted os

ond os such I om well ocquointed with oll the foct qnd

circumstonces of this cose'

3. Thot I hqve reqd the contents io the writ petition ond

conversont with foct qnd circumstonces of the cose'

4. Thot I hove gone through the order doted 14'5'2024 passed

by the Honble Notionol 6reen Tribunal' Eostern ZoneBench'

ot Kolkqto ond hos undersfood the contents therein'

5. Thot I om duly outhorised to sweor this offidovit' further it

is stoted ond submitted thqt I hove gone through the

files ond records in the present cose'
relevont

,\)q
--4 by rrl tt.- ' orI"ffi

?,,1, .7.20L\

, ri\llr:aI e <!.r -elRr'lr ?
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6. Thot it is humbly stoted ond submitted thot os per

informotion doled L8'7'2O?4 of the Regionol Officer'

Jhorkhond State Pollution Control Boqrd' Adityopur'

Jomshedpur there is report of Centrol boord"'Report of the

CPCB in house Commit lee on methodology for ossessing

environmentol compensotion ond action pran for utirizotion of

Fund, to colculote such environmentol compensotion to ba

levied upon the industriol units" os Per direction of the

Hon'ble NOT but the methodology does not contain ony

provision for colculotion on illegol sond mining by individuols'

It is stoted ond submitted thot' ofter institution of FIRs'

prosecution coses with respect to vehicles' tools implaments'

incriminoting moteriols/orticles involved in individuql coses'

whilecompoundingthecoses,comPoundingpenolomountis

recovered under section 5a(5) of the Jhorkhond Minor

Minerql Rules 2004'

(Copies of the letter dated 18"?024 of

Regionol Officer, JSPCB' letter dqted

..""", of tha office of theba-a
3lPage
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recovery

os Annexure . . . .......... . . . ,...)

7. Thot this Supplementory Affidovit is filed bono fide ond in

the interest of justice.

8. Thot the stotement mode in the foregoing porogrophs

to _ ore true to my knowledge,the Annexurefiled,being

true copies of the originols.

9. Thot I hove gone through the stqtement of fqct ond

' understood the some to be correct.

10. Thaf the onswering respondenfs by leave of the Hon,ble

red.

Drofted by:

court intend to file odditionol statement if so negui

l--
r,-'' trfigqt

eqQ
'7 notnnv^.;1

:5riit$,JfJ't)s
\ $:l#rti"t ry$7 Debqsish Jyotishi, Advocote, seroiketo.

"i*--4.V' {l.l'g:Y ( - ^ ,t, "(e - -^nritiGd by I'ro

. ;s fdentified by ,,. r_ .,r'C,. " Dt;9on ..,,\co! c^ - .tirirr.)zt6 96'atkelle
s: l-s_kocrs.k,J*Clli.J(Hv\#*aikera <V^6e"\e,t/L\ -y1,.-). 2e_Lr+

r ,r. .p,q5:].r.?..l..atseraiketa3l{9nr*aeiii- t'' s

i,. cmnlyaffirmediberorcme 
N"rrOlfWA -4:TN.MAHA;;;6'-<{r.:*\}, 4lPageN. MAlll;#6'A{.kw

^ .NOTARY 
v J.Jn \'\' \gara 

i ke I la- fd\:.r.jll&'+-.
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